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organisational strength or relevant expertise to
handle such large and sensitive assignments; and

(d) whether it it also a fact that many audit firau
indicted by die Joint Parliamentary Com-mklee in
the banking-scam have been reappointed even
before the completion of enquiry on their role?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHAR MURTHY) : (a) No.

Sir.

(b) and (c) The norms for- empanelment of
Statutory Central Auditors have been recom-
mended by the Standing Advisory Committee
(SAC) constituted by RBI for public sector banks.
These norms inter-alia stipulate that the firm
should have a minimum of 6 full-time Chartered
Accountants including 4 full-time partners, of
which one should be FCA The norms prescribed
by SAC ensure that the concerned auditors have
requisite organisational strength and expertise
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5420, SHRI B. K. HARJPRASAD : WOI the
Minister of FINANCE be pleased to state .

(a) Whether it is fact that there have been cer-
tain specific irregularities in die process of Central
Bank of India's disbursement of loam worth more
dun Rs. 400 crores to select corporate sector

(b) if so, who are the beneficiaries of this dis-
bursement and die amounts of loans advanced to
each of them;

(c) whether it is a fact that RBI in its com-
munication dated October 11, 1991 had cautioned
die Central Bank of India to exceriae utmost care
to ensure the proper end-use of funds and If so.
why die Central Bank of India flouted me RBTs
directives; and

(d) What is the quantum of such advance* now
oonsiderad to be unrecoverable or sticky?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHAR MURTHY) : (a) and <b)
Reserve Bank of India (RBI) has reported

7—27 RSS/95

[03 May. 1994]

to Questions 98

6 at iu scrutiny of the relatively large advances
sanctioned by the Central Bank of India during the
year 1991-92 has revealed certain irregularities.
RBTSs scrutiny report has not given any aggregate
figure of me limits sanctioned or outstanding in
such accounts. However, Central Bank of India
has reported that total present exposure in the 19
accounts covered in RBI scrutiny is Rs. 191.79
crores.

(c) Information is being collected and will be
laid on the Table of the House.

(d) Central Bank of India has reported that out
of its total exposure of Rs. 191.79 crores in cases
covered in RBTs scrutiny Rs. 30.48 crores relates
to doubtful and loss asset accounts.
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5422. SHRI SOMAPPA R. BOMMALI Will «he
Minister of FINANCE be pleased to Sate:



